
Special (N.D.P.S. Act) Case No.27/2022.

Present:    Syed Burhanur Rahman, A.J.S.,
    Lakhimpur, North Lakhimpur.

20/09/2022

Case record is received by this Court on

transfer for disposal.

Learned A.P.P. is present today.

The learned engaged counsel on behalf

of the accused is present.

Learned  counsel  on  behalf  of  the

accused  Md  Arzat  Ali  has  filed  a  petition

bearing  No.1568/22  dated  25/08/2022,  for

releasing  a  mobile  phone  on  zimma  to  the

accused  Md  Arzat  Ali,  seized  in  connection

with the instant case. Accordingly, a document

in the name of accused Md Arzat Ali issued by

the Solman Store, dated 13/04/2022, against

the  purchase  of  mobile  phone,  NARZO  30,

6/128  GB,  IMEI  860587058061412  and

860587058061404,  is  also  annexed with  the

instant petition. 

Learned  counsel  on  behalf  of  the

accused  Md  Atiqul  Islam  has  also  filed  a

petition  bearing  No.1567/22  dated

25/08/2022,  for  granting  the  zimma  of  a

vehicle,  DUTSUN  REDI  GO  A,  Registration

No.A/F.,  Chassis  No.MDHFBACD0M7422284,



Engine No.E028449 and also a mobile phone,

OPPO  A53,  IMEI  No.868911056344632  and

868911056344624, seized in connection with

the instant case. Accordingly, a copy of cash

memo  of  the  said  mobile  phone  and  also

insurance policy, challan and sale certificate of

the said vehicle are annexed along with the

instant petition.

Learned counsel on behalf of both the

accused Md Arzat Ali and Md Atiqul Islam has

submitted  that  the  said  vehicle  and  mobile

phones  are  seized  in  connection  with  the

instant case and it  is lying in the concerned

police station. Therefore, there is a possibility

of rusting and wearing and tearing of the said

vehicle  and mobile  phones.  Learned counsel

has  also  relied  upon  the  Hon'ble  Supreme

Court  Judgment,  Sunder  Bhai  Ambala  Desai

-Vs- State of Gujarat reported in AIR 2003 SC

638 for releasing the articles on zimma.

Upon perusal  of  the case record,  it  is

also  revealed  that  the  charge-sheet  bearing

C.S.  No.162/2022,  dated  30/08/2022  against

the accused persons is  already submitted in

the instant case. Therefore, this Court is of the

view that the investigation of the instant case

is complete.

Concerned  I.O.  failed  to  furnish  the



status report regarding the articles to release

on  zimma,  despite  the  repeated  direction

made by this Court to the I.O.

Hence,  I  allow  the  petitions  filed  on

behalf  of  the  accused  Md  Arzat  Ali  and  Md

Atiqul  Islam  by  the  learned  counsel  for  the

zimma of the said mobile phones,  NARZO 30

and  OPPO A53, subject  to  the furnishing of

indemnity  bond  of  Rs.10,000/-  (rupees  ten

thousand) only each against the zimma of the

said mobile phones. Also I  allow the petition

filed on behalf of the accused Md Atiqul Islam

by the learned counsel for the zimma of the

said vehicle,  DUTSUN REDI GO A,  subject to

the  furnishing  of  indemnity  bond  of

Rs.3,00,000/-  (rupees three lac)  only against

the zimma of the said vehicle.

It is also directed to both the accused

persons  that  the  said  mobile  phones  and

vehicle  may  not  be  disposed  of  during  the

pendency of the trial.

It  is  also  directed  to  the  concerned

police  station  to  release  the  said  vehicle  in

zimma  after  taking  photograph  and  making

panchnama  of  the  said  vehicle  and  also  to

release  the  said  mobile  phones  upon

production of proper ownership documents.



Both  the  petitions  are  disposed  of

accordingly.

Fix 28/10/2022 for  copy/ consideration

of charge.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


